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ensure that in regard to tfre actual 
labour that is employed in these 
plants, the assessment is made pro
perly and we do not have surplus 
labour in these plants. The hon. 
Member, however, is not quite right 
in his statement that there has been 
overstaffing in all the plants. There 
has been a certain amount in one or 
two... .

SHRI D. N. TIWARY: But the 
reports of the Estimates Committee 
on this subject are there.

SFIRI S MOHAN KUMARAMAN- 
GALAM For instance, in Durgapur, 
it has been found out that if anything, 
we are slightly understaffed but 
certainly not overstaffed.

MR. SPEAKER- Next question

SHRI B. K. DASCHOWDHURY-
I wanted to ask one supplementary 
question

MR SPEAKER: The questiou Houi 
is about to bo over Onl> a few more 
mmutes are left, and we have not 
been able to do more than four out 
of 24 questions. After all. there are 
other questions also, and other Mem
bers are also waiting. I have been 
inviting the attention of hon Mem
bers to the fact that two or threa 
supplementary questions should be 
enough. But if hon. Members go on 
asking more supplementary questions, 
the result is that the other questions 
.jure blocked.

SHRI SHYAMNANPAN MISHRA: 
That is mostly dug to the answers 
given by the hoa. Ministers,

MR. SPEAKER: Hon. Members
should not get up to ask supplemen
tary qtwrtioas, after for«e supple
mentary queiition* are over <m any 

"question.
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THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM): (a) No, Sir.

(b) Does not arise.
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SHRI MOHAN KUMARAMANG- 
LAM: I have already answered the ques
tion ___
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MR. SPEAKER: Is Hie*» tt*y otiwr
answer?



3J9 Oral Answers AGRAHAYANA 2, 1894 (SAKA) Oral An'W>ri t o

SHRI S MOHAN KUMARAMAN- According to the repcuts received from
<2AI*AM X can only repeat No, Sir them some establishments have not

yet implemented the Recommend* 
SIR SPEAKER. What was your tions but full information about their

question? names is not available
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Implementation of wage aw aid for 
working journalist**

*149 SHRI SAT PAL KAPUR 
Will th* Minister of LABObR ,̂ \1J 
REHABILITATION be pltasea V 
state

(a) whethci in some cas».s» the 
Wage Award for Working Jourralists 
has not been implemented so far,

(b) if so, the reasons theiefor and

(e> the names of the newspapers 
wlto have not implemented the wage 
avmrd for Working Journalists s»o 
fe f ’

TUB DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RE
HABILITATION (SJERl BALGO- 
*VXMP» VBEMAJ (a) t» <c)* The re* 
fNWtfibiHty flf securing the implemen- 
tftfton of the recommendations of th* 
'Wage Board for Working Journalists 
rwts with the 5*ate Governments.
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SHRI PRIYA RANJAN DAS 
MtfNSr May T know whether ah/ 
specific date has been fixed by the 
Ministry of Labour, Rehabilitation 
and Employment to the State Gov
ernments that within this date a 
report should be submitted with re
gard to the implementation of the 
policy?




